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Counsel for the Applicants : Mr.N.5a2ida Rao

HYDERA BAD

D.Yeerabhadra Rap
CheJanakiram . |
T.Amruthalal '
M«.3itaramaiah

Y.L.Frasad

CheS.5.Vankatesyar Rao
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fleurma Rao

K.Balaprasad

Pinni Vesra Yenkata Subba Ragp

The Superlntendent of Pogt Offices,
Kakinada Division,Kakinada,F.G. Dlstrict$

The auperlntendent, ReMeS., Visakhapatnanm,

Senior Superintendent of Post Offices, |

Shimavyaram Division, Bhimayaram, B.u.?lstrlct.
The Post Master General, Visakhapatnam,

The Post Master General, Yijayauada, |

' The Chisf Post Mester General,

Andhra Pradesh, Hyderabad, - |

Director Seneral (Postal), C.G.O0.Complex,

Mau Delhl.
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i As psr Hon'ble Shri A.B. Gorthi, Member (Adan,) §

All tha applicants uera appsinted as RaserUeﬂ
Trained Pool/Shart Duty Postal Aasistants and were later aon
reqularised as Postal Assistantg. Their claim in this DA is
for & direction to the raspondents to pay tham Productivity
Linked Sonus (PL Boaus) Por the paried that they had worked
as RTP/SDPA,

2. Heard lesarned counsal for both the partiss.
Shri N.Saide Rao, lesrnad counsel Por ths applicents has
draun my gttention to ths judgsmant.af the Ernakulam Banch
in O.R;Na}1?1/89 dated 1B8=06-1990., The applicants therain
ware also similarly situated as thae applicants herein, The

, GR.N0.171/39 on the FPile of{égﬁﬁkulam Hanch yas dscided based
on the decision in D.A;Na.512/89-9n the file of the same Bench.
The ratio in that.judgcmeﬂt was that no distinction can be
made betwesn an'RIE}Uorker and a Casusl Labourer in granting
Productiuity Linked Bonus., It was further held in that OA
that RTP candidates like Casual Labourers gre sntitled te
Productivity Linked Beonus if they have put in 240 days of
sgrvice each year ending 318t March for three yesers or more.
It was fPurther held in that DA thet amount of Productivity
Linked Bonus would be besed on their avgrage<@§§§hly emalumants
determined by dividing the total emolumsnts for each accounting
year af eligibility by 12.and sub ject to other gppditions

proscribed from time to time,
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3 . Similar ordeuws passed by this Bench of the

Tribunal in OA.Np.1423/94 and soms other OAs. As the

applicants herein ares in the same situation as the applicants

in 0.A.80.171/BY decided by the Ernakulam Bench and B.A.No,.
1423/94 decided by this Bench of the Tribumsl, we see no
reason in not axtending t6 the applicants the sems benefigs

es were given to the applicants in the afore-stated OAs,

4, - In the result, this DA is allowed with s direction
to ths respondents to grant the appliéanis the same benafits,
as were given in the afore-stated OAs., The above directions
should be complatéd‘uiéhin a period of thres moriths from the

date of communication of this order. No costs. ,

««j&;.a. Goerth

Member ( Admn,

Déted : The i6th Juns 1995,
{Dictated in EEEE‘EEUEET'
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DEBUTY REGISTRAR(I)
To

1. The Superintendent of Dost OPPices,
Kakinada Division,Kakinada, E.G.District.

. 2., The Superintendent, R.M.5., Visakhapatnam,

34~Sanlar Suparlntendent of Post OPfices,
ufbhglmavﬂrﬂm Division,Bhimayaram, W.G.Dist,
4, The Post Master General, ‘isakhapatnam,
5. The Pest Master Gensrel, Vijayauada,

6. The Chief Post Master General, Andhra Pradesh,

~ hyderabad,

7. Director Genasral,(Pnstzl), C.G.0.Complex,
New Delhi.

8. One copy to Mr.BN.Saida Rao, Advocateg
15-H,0.P.R.A,Quarters, Gachibouli,Hyderabad.

8. One copy to Mr.N.V.Ramana,Addl.CGSC,CATHyderabad.

10, COne copy to Library,CAT,Hyderabad.

11« One spare copy.
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IN THE CENTRAL ADMINISTRATIVE TRISUNAL
HYDERABAD BENRCH
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THE HON'BIRSIRT A.gfnagioaéﬁmg\mamgaﬂ(J)

AND

THE HON'BLE SHRI A,B.GORTHI: MEMBIR (a4 -

oaten f4. 695

ORDER/JURCMENT
- M.ALNO/R.P.ND,/C.P.ND,
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Admitted and Interim dirsctions |
issuen, , |

~Allowed, . __—
Dispoged of with directions -
Qismisyed,

N o
Dismissed\ as withdrawn

Dasmissed Ror default

' Rejected/Drdaved.
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